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0ORDER.

PER JUSTICE B. PANIGRAHI. YC:

In this case it appears that the applicant has prayed for
quashing of the punishment order dated 03.5.91 issued by the
Disciplinary Authority. The case was filed on 03.7.97 challenging the
aforesaid order of punishment along with an application for
condonation of delay. On perusal of the grounds of the application

for condonation of delay, we found that there is absolutely no ground

stated whatsoever for condonation of delay. It is only stated that

the applicant was under medical treatment under Or. S.C. Mitra. But
on perusal of the medical certificate we found that no period of
illness has been indicated in the said certificate nor any

satisficatory grounds have been mentioned-in the application. Since

"the order of termination has been challenged after a lapse of about

six years without any adequate explanation, we do not find there is
any merit in the application for condonation of delay. Accordingly,

the M.A. 1s dismissed. Consequently, the 0.A. 1is also dismissed.

No costs. rff)
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